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Registry 

Order of The Tribunal 

  Heard Ld.  Counsels for the applicant and 
respondents on the issue of jurisdiction.  It 
seems that the impugned order of 
punishment has been passed while the 
applicant was posted at Chhatisgharh.  On 
his transfer to Sambalpur he preferred an 
appeal to the authority who is not 
competent  appellate authority.  In view of 
the submissions, this Bench  of this Tribunal 
lacks territorial jurisdiction.  Accordingly, the 
O.A. is not admitted and dismissed for lack 
of  territorial jurisdiction as per the provision 
of the Administrative Tribunals Act, 1985.    
  

( GOKUL CHANDRA PATI) 
           MEMBER (A)            
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